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INTRODUCTION 

The right to information act which was passed in October, 2005 after long deliberations and 

struggle was a giant step in the direction of providing openness and accountability for 

government‘s functioning in order to usher a democratic system devoid of corruption, inaction or 

inefficient performance, which try to eat up democracy from within and make in hollow. It was 

also a step to encourage participation of people in the functioning of government and to make 

them more informed and concerned about the activities of government. It has both intrinsic and 

instrumental value. Its intrinsic value comes from the fact that citizens have a right to know. It is 

a crucial step towards a deeper, more meaningful and operational democracy as it promotes 

action for development and therefore, has a deep instrumental value. Various sections of society, 

particularly media personnel, social activists and positive thinking people have always expressed 

that right to seek information should be a fundamental right, just as we have right to speech and 

expression. On the international plane also the citizen’s right to information is described as 

freedom of information, access of information or right to information. Right to information is 

implicit in the constitution of India, which establishes a representative democracy with 

inalienable right for the citizens of the country, which have been reinforced time and again by 

judiciary. RTI in India has significantly sought to expand democratic space and empower the 

citizens to exercise more control on the corrupt practices under the power of the state. 

SECOND APPEAL 

Section 19(1) Any person who, does not receive a decision within the time specified in sub-

section (1) or clause (a) of sub-section (3) of section 7, or is aggrieved by a decision of the 

Central Public Information Officer or State Public Information Officer, as the case may be, may 

within thirty days from the expiry of such period or from the receipt of such a decision prefer an 

appeal to such officer who is senior in rank to the Central Public Information Officer or State 

Public Information Officer as the case may be, in each public authority: 

(1) Provided that such officer may admit the appeal after the expiry of the period of thirty days if 

he or she is satisfied that the appellant was prevented by sufficient cause from filing the appeal in 

time. 

(2) Where an appeal is preferred against an order made by a Central Public Information Officer 

or a State Public Information Officer, as the case may be, under section 11 to the appeallate 

authority 

(3) A second appeal against the decision under sub-section (1) shall lie within ninety days from 

the date on which the decision should have been made or was actually received, with the Central 

Information Commission or the State Information Commission: 



Provided that the Central Information Commission or the State Information Commission, as the 

case may be, may admit the appeal after the expiry of the period of ninety days if it is satisfied 

that the appellant was prevented by sufficient cause from filing the appeal in time. 

(4) If the decision of the Central Public Information Officer or State Public Information Officer, 

as the case may be, against which an appeal is preferred relates to information of a third party, 

the Central Information Commission or State Information Commission, as the case may be, shall 

give a reasonable opportunity of being heard to that third party. 

(5) In any appeal proceedings, the onus to prove that a denial of a request was justified shall be 

on the Central Public Information Officer or State Public Information Officer, as the case may 

be, who denied the request. 

(6) An appeal under sub-section (1) or sub-section (2) shall be disposed of within thirty days of 

the receipt of the appeal or within such extended period not exceeding a total of forty-five days 

from the date of filing thereof, as the case may be, for reasons to be recorded in writing. 

(7) The decision of the Central Information Commission or State Information Commission, as 

the case may be, shall be binding. 

(8) In its decision, the Central Information Commission or State Information Commission, as the 

case may be, has the power to— 

▪ require the public authority to take any such steps as may be necessary to secure compliance 

with the provisions of this Act, including— 

▪ by providing access to information, if so requested, in a particular form; 

▪ by appointing a Central Public Information Officer or State Public Information Officer, as the 

case may be; 

▪ by publishing certain information or categories of information; 

▪ by making necessary changes to its practices in relation to the maintenance, management and 

destruction of records; 

▪ by enhancing the provision of training on the right to information for its officials; 

▪ by providing it with an annual report in compliance with clause (b) of sub-section (1) of 

section 4; 

▪ require the public authority to compensate the complainant for any loss or other detriment 

suffered; 

▪ impose any of the penalties provided under this Act; 

▪ reject the application. 

(9) The Central Information Commission or State Information Commission, as the case may be, 

shall give notice of its decision, including any right of appeal, to the complainant and the public 

authority. 

 

 



 

SIGNIFICANCE OF STUDY 

The existing legal, political and social scenario requires a comprehensive understanding of Law 

of Right to Information in India. The present study is a humble attempt to ascertain the various 

nuances of this branch of law and to see as to how this branch of jurisprudence is being used by 

the citizens and legislature to control the individuals and other organs of the state. The study 

aims at ascertaining the evolution and enforcement of this right and its interpretation by the 

judiciary. The study of the subject is of much practical importance in a democratic society like 

India where freedom of speech and expression is guaranted by the Constitution. It is possible that 

abuse of these freedoms may happen wherein each citizen is involved in plethora of information 

and each organization is preoccupied with abundant work burden. On the whole, the study will 

cover all such aspects which are relevant not only from the research point of view but also from 

the common man angle. 

AIMS AND OBJECTIVE OF STUDY 

In view of the foregoing discussion, the main object of the present research work is to examine 

the study of law relating to right to information in India from socio-legal angle, both intensively 

and extensively. The researcher has intended to concentrate on those laws and regulatory 

framework covering rules and principles which relate primarily to the law of right to 

information. In this context the researcher in the present work has ventured to:- 

1. To make a comparative study between the subjects/issues on which Mostly RTIs are filed 

by the applicants. 

2. Mainly to dintinguish between the types of issues handled by different public authority. 

3. To find out the issues on which mostly second appeals are being filed by the applicant. 

4. Discover the various lacunae in the implementation and enforcement of right to 

information law.  

5.  To find out problems faced by Public Information Officer while discharging their 

responsibilities. 

RESEARCH METHODOLOGY 

Research Methodology, by way of systematized investigation, is to gain new knowledge about 

the phenomena or problems. It consists of the procedures for diligently searching and clearly 

presenting knowledge on various aspects of the issue. The study of Law relating to Right to 

Information in India requires a well planned research methodology to investigate the divergent 



aspects of the theme from different angles. This study will deal with both doctrinal and empirical 

aspects of the subject. Under doctrinal legal research analysis of case law, arranging, ordering 

and systematizing legal propositions and study of legal institutions through legal reasoning will 

be done. Under empirical legal research we will collect and gather data or information by a first 

hand study into the universe. It will not be possible to rely upon a single approach or method so 

both deductive and inductive methods of research will be used. To achieve this purpose we will 

consult libraries and also the most potent mediums of knowledge will be extensively explored. In 

this study, help will be taken from various verdicts and observations of Courts as found in Law 

Reports, Articles in Law Journals, Standard Book on Law, Committee Reports etc. will also be 

considered in this regard. Statistical data will be tabulated and presented by different methods 

such as Graphic presentation, Bar charts, Histograms, Pie Chart methods will also be used. 

Besides this, all other formal and informal modes will be used to extract information from 

different quarters of society. 

PUBLIC AUTHORITES 

The Public Authority means any authority or body or institution of self –Government established 

or constituted- 

a. By or Under the Constitution. 

b. By any other law made by Parliament. 

c. By any other law made by State Legislature. 

d. By notifications issued or order made by the appropriate Government. 

And it also includes- 

a. Body owned, Controlled or substantially financed by the Government. 

b. NGOs substantially financed, directly or indirectly by funds provided by the appropriate 

SG/CG. 

Entities Clearly treated as “PUBLIC AUTHORITIES” 

a. Constitutional Authorities such as Union And State Executives, Union And State 

Councils of Ministers, the President of India and Governors of Every States, Parliament 

and State legislatures, Election Commission of India, Comoptroller & Auditor General of 

India. 

b. Both created by law made by Parliament or State Legislatures, Such as Regulatory 

bodies(SEBI, RBI etc.), High Courts, Educational Institutions created by Law. 



c. Bodies Created by Notification or order of the Appropriate Government, Such as 

Planning Commission, UIDAI etc. 

LIST OF PUBLIC AUTHORITIES/THE SUBJECTS ON WHICH MOSTLY 

SECOND APPEALS ARE BEING FILED IN THE REGISTRY OF 

HON’BLE CHIEF IC 

1. BHARAT SANCHAR NIGAM LIMITED. 

BSNL is a major provider of GSM cellular mobile services under the brand 

name Cellone. BSNL provides a complete telecom services solution to enterprise 

customers including MPLS, P2P and Internet leased lines. It provides fixedline services 

and landline using CDMA technology and its own extensive optical fiber network. BSNL 

provides Internet access services through dial-up connections as prepaid, NetOne as 

Postpaid and DataOne as BSNL Broadband. 

a. Around 60% of the of bsnl matters leads to Service related matters filed by their 

own staff like promotions, transfer and posting of the employee’s . 

b. Around 10% of the bsnl matters in which Second appeal was being filed in the 

matter of Pending of telephone bills and dispute regarding refund of security 

deposits , regarding installation of telephone towers and its rent respectively. 

c. Around 5% of BSNL matters in which Second Appeal was being filed in the 

Registry of Chief IC was regarding Tender related issues, Information regarding 

Internet Data Centre, Call record Details of the person and regarding the applicant 

permanent address respectively. 

d. Remaining 25% of matters are of miscellaneous in nature. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

2. Prime Minister’s Office   

The PMO provides secretarial assistance to the Prime Minister. It is headed by the Principal 

Secretary to the Prime Minister. The PMO includes the anti-corruption unit and the public wing 

dealing with grievances. The office houses the Prime Minister and few selected officers of Indian 

Civil Service who work with him to manage and coordinate government and his office. The 

Prime Minister through his office coordinates with all ministers in the central union cabinet, 

minister of independent charges and governors and ministers of state government. The PMO is 

located at the South Block of the Secretariat Building. 
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The subject-matter of files required to be submitted to the Prime Minister depends on whether he 

is holding direct charge of the Ministry or whether there is a Cabinet Minister or Minister of 

State (Independent Charge) in charge of the Ministry. In the case of the latter, most matters are 

dealt with by the Cabinet Minister / Minister of State-in-charge. Only important policy issues, 

which the Minister concerned feels should be submitted to the Prime Minister for orders or 

information, are received in the PMO. 

In cases where the Prime Minister is the Minister-in-charge, all matters requiring Ministerial 

approval not delegated to the Minister of State/Deputy Minister, if any, are submitted for orders. 

The Prime Minister has traditionally been the Minister-in-charge of the Ministry of Personnel, 

Public Grievances and Pensions and the Departments of Space and Atomic Energy. 

Some of the important matters that require the Prime Minister's personal attention include the 

following: 

Important defence-related issues; 

Decorations, both civilian and defence, where Presidential approval is required; 

All important policy issues; 

1. Proposals for appointment of Indian Heads of Missions abroad and requests for grant of 

agreement for foreign Heads of Missions posted to India; 

2. All important decisions relating to the Cabinet Secretariat; 

3. Appointments to State Administrative Tribunals and the Central Administrative 

Tribunal, UPSC, Election Commission, Appointment of members of 

statutory/constitutional Committees, Commissions attached to various Ministries; 

4. All policy matters relating to the administration of the Indian Administrative Service and 

other Civil Services and administrative reforms; 

5. Special Packages announced by the Prime Minister for States are monitored in the PMO 

and periodical reports submitted to Prime Minister. 

The Prime Minister’s office mainly deals with the public grievances, 60% of the cases relates to 

Prime Minister’s relief fund , Diplomatic relationship with the other countries, Declaration of 

property by the Minister’s and the civil servants respectively.  

30% of the second appeals which were filed in the registry of Chief IC are regarding different 

schemes of the Central Government and the sanctioned fund in the same scheme, Scholarship 

information, expenditure on different programs held by the Central Government, Demonetisation 

Issue, declassification of ancient files etc. 

10% of the second appeals were filed against the issue of service related matters, regarding the 

fulfillment promises made by Hon’ble P.M in his election Manifesto. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 
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3. PRESIDENT SECRETARIAT   

The President of India is the Head of the State and exercises powers as defined in the 

Constitution of India. The President’s Secretariat provides secretarial assistance to the President 

in discharging constitutional, ceremonial and other State responsibilities. 

The President’s Secretariat is headed by the Secretary to the President who is assisted by a team 

of officers as per details available on The President’s Secretariat website. The President’s 

Secretariat includes Secretariat, Household and Garden workcharged establishments. These 

wings perform tasks relating to constitutional, administrative, hospitality of State guests, 

petitions on wide ranging subjects from general public and maintenance of Rashtrapati Bhavan, 

President’s Estate and Gardens. 

All matters requiring attention of the President in matters relating to executive power and powers 

under statutes or relating to appointments of constitutional authorities are received in the 

President’s Secretariat from the nodal Ministries concerned and submitted to the President 

through the Secretary to the President. Once the President has assented to the proposed course of 

action, the files go back to the concerned Ministries. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding the appointment and posting of its employees. 

30% of the cases in which second Appeal was filed in the registry of Chief IC are regarding the 

permission or validation of Legal Matters, Corruption related matters, disciplinary action taken 

against the Government servant respectively. 

20% of the cases in which second appeal was filed in the registry of Chief IC are regarding the 

University related matters, regarding expenditure in the Foreign tours, allotment of dealership to 

sc/st candidates, regarding telephone bills expenditure respectively. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

4. Vice President Secretariat  

Vice-President's Secretariat assists the Vice-President of India in discharging his constitutional 

and statutory duties. The Secretariat essentially functions for both the official requirements and 

needs of the Vice-President of India. Keeping in view the different aspects of duties, this 

secretariat has been divided into various sections to provide services to the Vice-President. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding the appointment and posting of its employees. 



30% of the cases in which second Appeal was filed in the registry of Chief IC are regarding the 

permission or validation of Legal Matters, Corruption related matters, disciplinary action taken 

against the Government servant respectively. 

20% of the cases in which second appeal was filed in the registry of Chief IC are regarding the 

University related matters, regarding expenditure in the Foreign tours, allotment of dealership to 

sc/st candidates, regarding telephone bills expenditure respectively. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

5. LOKSABHA SECRETARIAT 

Lok Sabha is composed of representatives of the people chosen by direct election on the basis of 

the adult suffrage. The maximum strength of the House envisaged by the Constitution is 552, 

which is made up by election of upto 530 members to represent the States, upto 20 members to 

represent the Union Territories and not more than two members of the Anglo-Indian Community 

to be nominated by the Hon'ble President, if, in his/her opinion, that community is not 

adequately represented in the House. The total elective membership is distributed among the 

States in such a way that the ratio between the number of seats allotted to each State and the 

population of the State is, so far as practicable, the same for all States. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding the appointment and posting of its employees and regarding amendment of bills. 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding implementation of PAC report, schemes for sc/st, Reagrding bifurcation of Andhra 

Pradesh and Telangana, regarding Perks/ Perquisited available to M.P. in the Parliament. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

Country related issues Like Country Name, Anthem, Song etc, Duties of M.P. in the Parliament 

respectively.  

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

 

6. SUPREME COURT 

The Supreme Court of India is the highest judicial forum and final court of appeal under 

the Constitution of India, the highest constitutional court, with the power of constitutional 

review. Consisting of the Chief Justice of India and 30 sanctioned other judges, it has extensive 

powers in the form of original, appellate and advisory jurisdictions. As the final court of 

appeal of the country, it takes up appeals primarily against verdicts of the high courts of various 

states of the Union and other courts and tribunals. It safeguards fundamental rights of citizens 

and settles disputes between various governments in the country. As an advisory court, it hears 

matters which may specifically be referred to it under the constitution by the President of 

India. It also may take cognisance of matters on its own (or suo moto), without anyone drawing 
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its attention to them. The law declared by the supreme court becomes binding on all courts 

within India and also by the union and state governments. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding the SLP matters and regarding action taken on the appeallant petition, and the progress 

of the appeallant petition etc. 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding the Court orders and regarding the assests and liabilities of the Supreme Court Judges 

and regarding the collegiums for the appointment of Judges in the apex court. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding the cancellation of bar licence of the advocate. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

7. HIGH COURTS OF INDIA 

There are 24 high courts at the state and union territory level of India, which together with 

the Supreme Court of India at the national level, comprise the country's judicial system. Each 

high court has jurisdiction over a state, a union territory or a group of states and union territories. 

Below the high courts is a hierarchy of subordinate courts such as the civil courts, family courts, 

criminal courts and various other district courts. High courts are instituted as constitutional 

courts under Part VI, Chapter V, Article 214 of the Indian constitution. 

The high courts are the principal civil courts of original jurisdiction in each state and union 

territory. However, a high court exercises its original civil and criminal jurisdiction only if the 

subordinate courts are not authorized by law to try such matters for lack of pecuniary, territorial 

jurisdiction. High courts may also enjoy original jurisdiction in certain matters, if so designated 

specifically in a state or federal law. 

However, the work of most high courts primarily consists of appeals from lower courts and writ 

petitions in terms of Article 226 of the constitution. Writ jurisdiction is also an original 

jurisdiction of a high court. The precise territorial jurisdiction of each high court varies. The 

appeal order is the following: tehsil-kotwali-criminal/civil courts → district court → high court 

→ supreme court. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding communication of court orders, recruitment related matters, land related matters etc. 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding audit report, employment related matters, filing of writ petition, fake advocates and 

corruption charges on judges etc. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding vakalatnama filed by the advocate, sworn in affidavit of judges and appointment of 

ADJ in the session’s court etc. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief I 
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8. MINISTRY OF PARLIAMENT AFFAIRS 

The Ministry of Parliamentary Affairs is an Indian government ministry. 

It handles affairs relating to the Parliament of India, and works as a link between the 

two chambers, the Lok Sabha ("House of the People," the lower house) and the Rajya 

Sabha ("Council of States," the upper house). It was created in 1949 as a department but later 

became a full ministry. 

The Minister of Parliamentary Affairs holds cabinet rank as a member of the Council of 

Ministers. The current minister is Ananth Kumar. The Ministry of Parliamentary Affairs works 

under the overall direction of Cabinet Committee on Parliamentary Affairs. 

The subject of ‘Nomination of Members of Parliament on Committees and other bodies set up by 

the Government’ has been allocated to the Ministry of Parliamentary Affairs under the 

Government of India (Allocation of Business) Rules, 1961 made by the President under article 

77(3) of the Constitution. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding conduct of National Youth Parliament. 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding assets and liabilities of the Member of Parliament in Rajya Sabha and regarding 

appointment of its employeess. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding conduct of orientation program for the employees and regarding anti-sikh riot taken 

place in India. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

9. PARLIAMENT OF INDIA 

The Parliament of India is the supreme legislative body of the Republic of India. The Parliament 

is composed of the President of India and the houses. It is a bicameral legislature with two 

houses: the Rajya Sabha (Council of States) and the Lok Sabha (House of the People). The 

President in his role as head of legislature has full powers to summon and prorogue either house 

of Parliament or to dissolve Lok Sabha. The president can exercise these powers only upon the 

advice of the Prime Minister and his Union Council of Ministers. 

Those elected or nominated (by the President) to either house of Parliament are referred to 

as members of parliament (MP). The Members of Parliament, Lok Sabha are directly elected by 

the Indian public voting in Single-member districts and the Members of Parliament, Rajya 

Sabha are elected by the members of all of the State Legislative Assembly by proportional 

representation. The Parliament has a sanctioned strength of 545 in Lok Sabha including the 2 

nominees from the Anglo-Indian Community by the President, and 245 in Rajya Sabha including 

the 12 nominees from the expertise of different fields of science, culture, art and history. The 

Parliament meets at Sansad Bhavan in New Delhi. 
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Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding appointment details, educational qualification, property details, criminal antecedents 

pending against each Member of Parliament in both the houses of Parliament. 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding service related matters of its employees and also seeks information regarding action 

taken on their complaint/grievances. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding basis of Government approved holidays in the Annual calendar of the Central 

Government. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

10. CABINET SECRETARIAT 

Before the adoption of the portfolio system in the Government of India, all governmental 

business was disposed of by the Governor-General-in Council, the Council functioning as a joint 

consultative board. As the amount and complexity of business of the Government increased, the 

work of the various departments was distributed amongst the members of the Council only the 

more important cases being dealt with by the Governor-General or the Council collectively.This 

procedure was legalised by the Councils Act of 1861 during the time of Lord Canning, leading to 

the introduction of the portfolio system and the inception of the Executive Council of the 

Governor-General. The Secretariat of the Executive Council was headed by the Private Secretary 

to the Viceroy, but he did not attend the Council meetings. Lord Willingdon first started the 

practice of having his Private Secretary by his side at these meetings. Later, this practice 

continued and in November, 1935, the Viceroy's Private Secretary was given the additional 

designation of Secretary to the Executive Council. The constitution of the Interim Government in 

September 1946 brought a change in the name, though little in functions, of this Office. The 

Executive Councils Secretariat was then designated as Cabinet Secretariat. It seems, however, at 

least in retrospect, that Independence brought a sort of change in the functions of the Cabinet 

Secretariat. It no longer remained concerned with only the passive work of circulating papers to 

Ministers and Ministries but developed into an organisation for effecting coordination between 

the Ministries. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding appointment and approvals of the cabinet, issues regarding Secret Services, 

Promotions of IAS officers of different Departments. 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding rejoinder report, implementation of circular/provisions/decisions etc by DoPT, agenda 

items taken for discussion in cabinet meeting, appointment of DGs for Akashwani and 

doordarshan. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding grievances related matters, Government Vehicles, administrative matters. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 



11. INDIAN OIL CORPORATION LIMITED 

Indian Oil accounts for nearly half of India's petroleum products market share, 35% national 

refining capacity (together with its subsidiary Chennai Petroleum Corporation Ltd., or CPCL), 

and 71% downstream sector pipelines through capacity. The Indian Oil Group owns and operates 

11 of India's 23 refineries with a combined refining capacity of 80.7 MMTPA (million metric 

tonnes per annum). 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding dealership of Kissan Seva Kendra, petrol and diesel outlets, LPG distribution system 

etc . 

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding fire accident claim, complaint regarding gas agencies, copy of tender, draw of lots etc. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding Annual performance report, complaint regarding dealership issues etc. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

12. MINISTRY OF PETROLEUM & NATURAL GAS 

Exploration and exploitation of petroleum resources, including natural gas. Production, supply 

distribution, marketing and pricing of petroleum including natural gas and petroleum products. 

Oil refineries, including Lube plants. Additives for petroleum and petroleum products. Lube 

blending and greases. Planning, development and control of, and assistance to all industries dealt 

with by the Ministry. All attached or subordinate offices or other organisations concerned with 

any of the subject specified in this list. Planning, development and regulation of oilfield services. 

Public sector projects failing under the subjects included in this list, Engineers India limited and 

IBP Company. together with its subsidiaries, except such projects as are specifically allotted to 

any other Ministry/Dept, Administration of various Central laws relating to Petroleum and 

Natural Gas. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding dealership related issues, gas connection provided to the person under Pradhan mantri 

Ujjwala yojana, LPG subsidy, regarding tax related matters, regarding cylinder information and 

fire insurance scheme.  

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding market price of petrol, diesel prices, issues regarding gas pipeline, travel details of the 

concerned minister etc. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding disposal of sludge from ONGC Plant, appointment and recruitment of the employees 

etc. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

 



13. DEPARTMENT OF TELECOMMUNICATION 

Telecom services have been recognized the world-over as an important tool for socio-economic 

development for a nation and hence telecom infrastructure is treated as a crucial factor to realize 

the socio-economic objectives in India. Accordingly, the Department of Telecom has been 

formulating developmental policies for the accelerated growth of the telecommunication 

services. The Department is also responsible for grant of licenses for various telecom services 

like Unified Access Service Internet and VSAT service. The Department is also responsible for 

frequency management in the field of radio communication in close coordination with the 

international bodies. It also enforces wireless regulatory measures by monitoring wireless 

transmission of all users in the country. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding fixing of Mobile number to fictious Server, CDR of Mobile no.s other than BSNL.  

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding refund related matters. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding installation of mobile tower and its Payment. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

14. DEPARTMENT OF ECONOMIC AFFAIRS 

The Department of Economic Affairs is the nodal agency of the Union Government to formulate 

and monitor country's economic policies and programmes having a bearing on domestic and 

international aspects of economic management. A principal responsibility of this Department is 

the preparation and presentation of the Union Budget (including Railway Budget) to the 

parliament and budget for the state Governments under President's Rule and union territory 

administrations. Other main functions include: 

• Formulation and monitoring of macroeconomic policies, including issues relating to fiscal 

policy and public finance, inflation, public debt management and the functioning of Capital 

Market including Stock Exchanges. In this context, it looks at ways and means to raise 

internal resources through taxation, market borrowings and mobilisation of small savings; 

• Monitoring and raising of external resources through multilateral and bilateral Official 

Development Assistance, sovereign borrowings abroad, foreign investments and monitoring 

foreign exchange resources including balance of payments; 

• Production of bank notes and coins of various denominations, postal stationery, postal 

stamps; and Cadre management, career planning and training of the Indian Economic 

Service (IES). 

The Foreign Investment Promotion Board (FIPB), housed in the Department of Economic 

Affairs, Ministry of Finance, was an inter-ministerial body, responsible for processing of FDI 

proposals and making recommendations for Government approval. FIPB is now abolished as 

announced by Finance Minister Arun Jaitley during 2017-2018 budget speech in Lok Sabha. 

https://en.wikipedia.org/wiki/Stock_exchange


Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding demonetization issues, regarding irregularities in National Stock Exchange.  

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding currency related matters. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding appointment related matters. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

15. PLANNING COMMISSION 

The 1950 resolution setting up the Planning Commission outlined its functions as to: 

a. Make an assessment of the material, capital and human resources of the country, 

including technical personnel, and investigate the possibilities of augmenting such of 

these resources as are found to be deficient in relation to the nation’s requirement; 

b. Formulate a Plan for the most effective and balanced utilisation of country's resources; 

c. On a determination of priorities, define the stages in which the Plan should be carried out 

and propose the allocation of resources for the due completion of each stage; 

d. Indicate the factors which are tending to retard economic development, and determine the 

conditions which, in view of the current social and political situation, should be 

established for the successful execution of the Plan; 

e. Determine the nature of the machinery which will be necessary for securing the 

successful implementation of each stage of the Plan in all its aspects. 

f. Appraise from time to time the progress achieved in the execution of each stage of the 

Plan and recommend the adjustments of policy and measures that such appraisal may 

show to be necessary; and 

g. Make such interim or ancillary recommendations as appear to it to be appropriate either 

for facilitating the discharge of the duties assigned to it, or on a consideration of 

prevailing economic conditions, current policies, measures and development programmes 

or on an examination of such specific problems as may be referred to it for advice by 

Central or State Governments. 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding aadhar related problems.  

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding budget allocation of the state, MGNREGA scheme issue. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding allocation of funds for different functions. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

 



16. COMPTROLLER AND AUDITOR GENERAL OF INDIA 

As per the provisions of the constitution, the CAG’s (DPC) (Duties, Powers and Conditions of 

Service) Act, 1971 was enacted. As per the various provisions, the duties of the CAG include the 

audit of: 

• Receipts and expenditure from the Consolidated Fund of India and of the State and Union 

Territory having legislative assembly. 

• Trading, manufacturing, profit and loss accounts and balance sheets, and other subsidiary 

accounts kept in any Government department; Accounts of stores and stock kept in 

Government offices or departments. 

• Government companies as per the provisions of the Companies Act, 2013. 

• Corporations established by or under laws made by Parliament in accordance with the 

provisions of the respective legislation. 

• Authorities and bodies substantially financed from the Consolidated Funds of the Union and 

State Governments. Anybody or authority even though not substantially financed from the 

Consolidated Fund, the audit of which may be entrusted to the C&AG. 

• Grants and loans given by Government to bodies and authorities for specific purposes. 

• Entrusted audits e.g. those of Panchayati Raj Institutions and Urban Local Bodies under 

Technical Guidance & Support (TGS). 

Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding audit report of different offices/Government institutions.  

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

different types of renumerations to the employees of State Government/Central Government 

employees, pension related matters etc. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding claim related matters of the retired SG/CG employees, disposal of pending cases.  

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

17. ELECTION COMMISSION OF INDIA 

The Election Commission of India is an autonomous constitutional authority responsible for 

administering election processes in India. The body administers elections to the Lok 

Sabha, RajyaSabha, state Legislative Assemblies in India, and the offices of 

the President and Vice President in the country. The Election Commission operates under the 

authority of Constitution per Article 324, and subsequently enacted Representation of the People 

Act. The Commission has the powers under the Constitution, to act in an appropriate manner 

when the enacted laws make insufficient provisions to deal with a given situation in the conduct 

of an election. Being a constitutional authority, Election Commission is amongst the few 

institutions which function with both autonomy and freedom, along with the country’s higher 

judiciary, the Union Public Service Commission and the Comptroller and Auditor General of 

India. 

https://en.wikipedia.org/wiki/India
https://en.wikipedia.org/wiki/Lok_Sabha
https://en.wikipedia.org/wiki/Lok_Sabha
https://en.wikipedia.org/wiki/Rajya_Sabha
https://en.wikipedia.org/wiki/President_of_India
https://en.wikipedia.org/wiki/Vice_President_of_India
https://en.wikipedia.org/wiki/Constitution_of_India
https://en.wikipedia.org/wiki/Representation_of_the_People_Act_(India)
https://en.wikipedia.org/wiki/Representation_of_the_People_Act_(India)
https://en.wikipedia.org/wiki/Constitution_of_India
https://en.wikipedia.org/wiki/Supreme_Court_of_India
https://en.wikipedia.org/wiki/Supreme_Court_of_India
https://en.wikipedia.org/wiki/Union_Public_Service_Commission
https://en.wikipedia.org/wiki/Comptroller_and_Auditor_General_of_India
https://en.wikipedia.org/wiki/Comptroller_and_Auditor_General_of_India


Mostly 50% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding payment of election duty allowances to the Executive Magistrate, Minimum age to join 

in political party.  

Mostly 30% of the cases in which Second Appeal was filed in the Registry of Chief IC seeking 

information regarding booth level officers. 

Mostly 20% of the cases in which Second Appeal was filed in the Registry of Chief IC are 

regarding action taken on public grievances. 

The information was collected by going through the 2000 uploaded decisions of Hon’ble Chief 

IC. 

CONCLUSION 

1. The RTI Act is based on good intent. After years of clinging on to and taking cover of 

a veil of secrecy granted under the Official Secrets Act,1923 and other Statutes, the 

government conceded to open up to the public. The Act has the potentiality to 

revolutionize the transparency jurisprudence in India.  

2. Supremacy of the Act for public disclosure of information is ingrained through Sec.8, 

Sec.8 (2) and Sec.22.  

3. It gives voice to the voiceless to express their concern with regard to public planning 

and performance.  

4. Equality of status and opportunity to all citizens as proposed in Preamble to the 

Constitution of India has been granted u/s 3 of this Act.  

5. The Act is flatly applicable to all government or non-government bodies and 

authorities in the field of public service as defined u/s 2(h).  

6. The Act is simple to understand and easy to operate. The information seeker has only 

to fill up simple and short prescribed application form without putting any reason for 

information sought. The public information officer concerned can record illiterate 

person’s verbal request for information u/s 5.  

7. As per Sec.7 the CPIO or SPIO as the case may be should provide the information 

within thirty days of the receipt of the request. 

As per sec.11 of the RTI Act deals with the third party information as the information 

remain confidential by the third Party.   

8. The cost of seeking information is partly –the cost of application to the PIO is Rs 

10.The cost of providing information ranges from a mere Rs.2 per each folio of an A-4 or 

A-3 size paper, Rs.50 for a floppy diskette.  

9. There is a shorter hierarchy chain for disposal of requests for information. From PIO at 

the field level, if need be, to First Appellate –a person ranking higher to PIO in the same 

office to the second Appellate-“The Information Commissioner”, the disposal of any 

request for information is completed within these three rungs of authority. 



10. The Central and State Information Commission has been granted complete autonomy 

in operation u/s 12 and 15, independent of the direction of the central government or the 

concerned state government respectively.  

11. The Information Commissions are vested with administrative and quasi-judicial 

powers to discharge their statutory functions. While enquiring into any matter u/s 18, 

they have the same powers as are vested in a civil court.  

12. The absoluteness of authority of the commission has been granted u/s 19(7) and 

sec.23.  

13. Information provided under the Act may have a course correction effect if some non–

doings and misdoings are found in public functioning.  

14. The fear of disclosure of violative and corrupt practices may have wrong-course 

prevention effect and clean the system of governance.  

15. The application provisions under the Act and the functions of the Commission are 

subject to legislative scrutiny and control keeping to the spirit of true healthy democracy. 

 

 

 

 

 

 

 

 

 

 

 


